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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, DELHI

ORIGINAL APPLICATION NO. 751/2024

In the matter of: -

Abhisth Kusum Gupta & Am. Applicant
Vs.

State of Uttarakhand & Ors. Respondent(s)

REPLY ON BEHALF OF THE RESPONDENT NO. 2 CENTRAL

POLLUTION CONTROL BOARD. (CPCB)

MOST RESPECTFULLY SHOWETH:

1. That, Hon’ble NGT vide order dated 11.07.2024 and vide advance notice

dated 25.07.2024 has sought the reply of CPCB in the instant matter.

Thereby, the reply is made in succeeding paragraphs.

2. That at the outset, the answering respondent denies all claims, contentions,

allegations and averments against the answering Respondent CPCB in the

above OA contrary to anything stated or submitted expressly in this reply.

Nothing in the OA may be deemed to have been accepted or admitted by
the answering Respondent for want of a specific denial, save any averment

which has been expressly admitted hereinafter.

3. That, CPCB is a statutory Board constituted under Section 3 of the Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions

under The Water (Prevention and Control of Pollution) Act, 1974, The Air

(Prevention and Control of Pollution) Act, 1981 and The Environment

(Protection) Act, 1986

}
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4. That, in response to the complaint received from petitioner on 12.05.2024,

CPCB communicated to Uttarakhand Pollution Control Board ("UKPCB”)
with a copy to The Executive Director (Technical), National Mission for
Clean Ganga ('’NMCG") on 30.05.2024 for verification of complaint and

take suitable action in the matter. Copy of CPCB letter is annexed as

Annexure-1. Further. in compliance to Hon'ble NGT order dated

11.07.2024 in said matter Joint visit of Committee comprising of

Representative of Member Secretary CPCB. District Magistrate

Rudraprayag, RO. MoEF & CC Dehradun was carried out on 27-

28.08.2024 to ascertain the status at the ground level. Report includes

observation of committee on all aspects mentioned in Hon'ble NGT order

dated 1 1.07.2024. Copy of joint committee report is annexed as Annexu re-
2

5. That as per Joint committee report dated 27-28.08.2024, following mQior

observation made by the joint committee:

a. The area of Kedarnath Valley can be divided in three parts as (A)

Area between Mandakini River and Saraswati River i.e. Nagar

Panchayat. Kedarnath. (B) Downward area of confluence of Rivers

i.e. part of revenue village, Kedarnath and (C) Area between

Mandakini River and Hills. remaining part of revenue village.

b. As per the information provided by Executive Engineer. PWD

Guptkashi the construction of 65 buildings for house owner/Pilgrims

buildings has been done & some construction works is going on in

the Nagar Panchayat, Kedarnath (0.07 sq km) for stay of
pilgrims/local staff/devotees. In the region during the yatra

temporary tents (total 850 tents for about 8000-9000 pilgrims) are

<gR\
R.L. Chauclhal
N C.T. of Delhi

Id. No. 1$13
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installed for shops & pilgrim stay etc. Details are provided at point
no 2 in Annexed Report of Joint Committee.

c. The information provided by the local administration about number

of pilgrims visited during the months May-August-2024 at

Kedarnath temple is 10,95,924. Due to landslides in the trek route

fewer numbers of pilgrims visited during the month of August. The

peak visit was on (dt. 21.05.24) totaling 38682.

d. Joint Committee observed that at present, Sewage Treatment Plant

(STP) 600KLD is under construction at Kedarnath. At present

sewage from Nagar Panchayat and rest of revenue village is being

managed via soak pits . However, at few locations seepage of sewage

is noticed, because there are no sewage treatment facilities in
Kedarnath at present as mentioned at Point No 2.1 (i) in annexed

report of joint committee.

e. Nagar Panchayat, Kedarnath is maintaining the solid and plastic

waste management in Kedarnath and entire track. As per the

information provided about solid waste management by local

administration total solid waste generation in Nagar Panchayat,

Kedarnath is 0.167 Ton per day. Sulabh International is maintaining

the solid and plastic waste management in remaining part of Revenue

Village Kedarnath. As per the information provided about solid

waste management by local administration total solid waste

generation in Revenue Village, Kedarnath is 1.5 ton per day. Details

of solid waste management are provided at point no 2.2 in annexed

report of joint committee.

n}>
R L. Chaudha1
N.C.T. of
Regd. No. 1513

-iF

t During visit it was observed that solid waste collected from bins was

segregated and collected in a small pit. But pit was not technically
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constructed as per MSW Rules 2016, as floor was not cemented and

leachate collection facility needs to be constructed.

g. During inspection few locations were found not properly cleaned.

Dungs, solid waste, plastic waste was lying in those places. Solid

waste collection. transportation and disposal system of Solid waste,

plastic waste need to be enhanced as per MSW Rule 2016.

h. About 300 bins have been p]aced at various locations for solid waste

collections. Many broken bins and plastic broken toilets were lying

in Kedarnath area, possibly due to ongoing construction works.

i. No waste processing plant has been established at Kedarnath for

management of solid and plastic waste generated from Kedarnath.

Plastic waste was stored in a separate room and informed that plastic

waste is disposed off into recycler center at Sonprayag. The waste

management needs to be enhanced and a separate compacter needs

to be installed as only one belling machine is used for compressing.

It is proposed to install at least 2 compactor machines in consultation
with SPCB.

j. During visit a lot of Construction and Demolition waste materials

like irons rods/pipes and cemented broken bricks were lying in many

places due to ongoing construction activities.

6. That as per Joint committee report dated 27-28.08.2024. following
conclusion/suggestions were made by the joint committee:

It is evident from above field observation and information that solid waste.

plastic waste management and sewage management infrastructure facilities

need to be upgraded as per rules at Kedarnath holy place.

N.E.t if DeR
Reg ci. No. 1513 t
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Concern departments/agency may be directed to comply with following
recommendations :

1. Agency should ensure that all solid and plastic waste should be

collected, segregated, transported and disposed, as per the Solid

Waste Management Rules, 2016 and the Plastic Waste Management

Rules, 2016, as amended.

Solid waste management facility should be developed, as per

requirement and leachate should be treated before discharge as per
rules.

Agency should provide adequate space/ infrastructure at shelters.

Waste generated from shelters should be cleaned at regular interval

and disposed off as per the Solid Waste Management Rule, 2016.

Agency must ensure that no untreated sewage should go to Rivers.

Sewage generated from all areas ofKedarnath be connected to STP.

Agency should carry out assessment study of sewage generation

from all areas ofKedarnath valley including pilgrims peak time and

capacity of the under construction STP (600KLD) may be enhanced

with suitable technology, if required.

The construction of the suitable STP should be completed within
time bound manner with due follow/ comply all prescribed rules

and should ensure that treated effluent must comply the discharge
effluent norms.

Construction and Demolition waste should be managed and

disposed as per C&D waste management rule 2016.

State Govt./agency should canyout carrying capacity of pilgrims in
Kedarnath and accordingly infrastructure should be developed. A

mechanism should be developed for controlling and rationalizing

crowd in pilgrim place especially during peak season (April, May

11.

111.

IV.

V.

VI.

VII.

VIII.

N.(..T. of
1513Regd,
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and June) and restriction should be imposed beyond carrying

capacity to avoid any mishappening and for proper management of
infrastructure facilities

Regular surveillance is required to be ensured for compliance of

recommendations as well as to ensure proper enforcement of Solid

Waste Management Rules. 2016 and the Plastic Waste Management

Rules. 2016 as amended and treatment of sewage in the holy
Kedarnath Temple area.

IX.

7. That. the answering respondent herein craves leave of the Hon'ble Tribunal

to file additional reply. in future. if required.

8. That, in view of the submissions made in preceding paragraphs, the

answering respondent i.e. CPCB shall abide by the orders/directions passed

by the Hon'ble Tribunal in the instant matter.

&;A- \qXWLBL @/@
(A.K. Vidyarthi)

Scientist 'F’
Central Pollution Control Board

ii, J. at
No. 1513
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, DELHI

ORIGINAL APPLICATION NO. 751/2024

In the matter of: -

Abhisth Kusum Gupta & Anr.
gTr.'Of 8i

D
I

State of Uttarakhand & Ors.
b

Applicant
Vs.

Respondent(s)

REPLY ON BEHALF OF THE RESPONDENT NO. 2 CENTRAL

POLLUTION CONTROL BOARD. (CPCB)

AFFIDAVIT

I, A.K. Vidyarthi, working as Scientist 'F’ in the Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No.-2 in the above

matter, do hereby solemnly affirm, declare on oath and state as under: -

1. That I deponent herein is authorized representative to represent the

Respondent CPCB in 'the present case, and as such, well conversant with the

facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

N.C.T. of
Regd. Na. 1543

rF
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2. That the accompanying reply may be read part and parcel of the present
affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of CPCB

�
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and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

hII' kuwMV&VW
DEPONENT

R. 8. f&alOt / A. K. Vidyarthi
- - +HTfM •W I Scientist 'F' r

8b#tHVWHdTq vle
Central pt.)liation Control Board
lifqlqFTqqq acTqTjqf}q+IHraq,qMW6R
wo Env. Forest & Ctinate Change. Govt. of India

;Rin qUI. la ajl VII, fled\–no03?
Padvesh Bhawai: East Arjun Nagar, Delhi-110032VERIFICATION

Verified at Delhi ,„ thi, d,y ,f O 3 OCjogPA4,t th, „„tent, of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-

to-day affairs of the CPCB. Noting has been concealed therefrom or mis-stated.

}iiI of
1513Regd. No

rF

&A hw'bLVNf
DEPONENT

n d. fiaTgt / A. K. Vidyarthi;;!!wI/ Bin:l';tg
%Hq;q£i!$;£;’T?I:T:NEW?
wo Env. Forest & Climate ChafBol Gj>vt. of India

P=!!! !=:al:fiIt ={: ==T:9l:Fg!i?! fT13o23 2

'ES'TED
NOTaRY PtJBLIC
GOVT. OF INDIA

03 OCT 2024
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